BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

BANGALORE BENCH,
BANGALORE

0.A. NO. 938/94

Between

V, Praveen Kumar
Ex~Reporter

CSR&TI |
MYSORE e e s PETITIONER
And
1] Member Secretary, CSB, Bangalore ]
2] Secretary, Ministry of Textiles, ]
Govt. of India ] ————— RESPONDENTS
MEMO

The respondents in the above case state that the
Central Silk Board [CSB] is a statutory Board constituted by an
Act of Parliament, the CSB Act 1948, As this is a statutory

body, there is no Notification issued by the Govt.
conferxring

of India
jurisdiction wupon Central Administrative Tribunal
[CAT] wunder Section 14 [2] to entertain the above application,
In the said connection, a photo copy of the Order passed on
3/8/87 in G.C.No. 73 of 87 by CAT, Gauhati Bench is enclosed as
Annexure-I. A copy of Ministry's letter No.25012/2/93-Silk dtd.
25/3/93 vwherein the Govt.'s decision not bringing CSB under the
purview of Section 14 [2] of the Administrative Tribunal Act 1985
has been indicated, is enclosed as Annexure-II.

In view of the above, the CAT has no - jurisdiction to

try the above application. Hence, the respondents in the above

case pray the Hon'ble Tribunal to dismiss the above case for want
of jurisdiction in the interest of justice and equity. A copy of
the Telex Message issued by the Deputy Secretary to the Govt. of
India [2nd Respondent] requesting CSB to represent Ministry also
in the above case is enclosed herewith as Ammexure-III.

A A

For Respondents
[DR.G.SUBBA RAO]
DIRECTOR, I/C

CENTRAL SILK BOARD
Dr. G. SUBBA RAO
DIRECTOR
CENTRAL SILK BOARD
BANGALORE-560 001

Encl : As above,

BANGALORE
DATE : 02/09/94
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IN T-E CE!TRAL . N.INISTRATIVE 51 UVilAl:
G lAT . LECH

C.C..0.73 of 13567,

L. Taluking. - - - Applica:.t.

vre,
\
The Uniorn o India a:.. ot.ers. - Respo Ge€. ts.
?.ETE.T :

~ne ron''le Justice 5Shri D. P.-dax, Vice-Theln 2.
g tonlzle 3hri S.P. Hez -, ika, 1l enver.

L.l ad

v PR e m s
1r, Yi.. Lmorion SQrgh, AGUOTELE.

Jor the appliceut

thefespo dents : Ir. AJ.. Choudnury, 4731, Zentrel

ior
~ovt. Sta.xding lournsel,

Sat. of order: Irpnal, Iie 3rd cey o Aucust 19€7,

¢
6P T I : . =
t
- - . - - . » . - 1;‘
.hlthough we aarltte: tnie appli etion, ve Co not %

-

niave jurisdiction to near: tnls application i the absernce of

rotificetion umncer section 14(2) o the AC. iuistrative
. E

~ct, 1985. The applicantshas nade cricverce a_airst th

a Triiunalrs

autnority waicn is constituzed unier the Central Silk lcard

Act 194€, So as there is no notificetion hes yct Leen issued

we ca .not exercise our jgrisdictio; over this epplicction.
: T Tae applicanf is at li~e£ty to file in thc propzr forun
L if so advised. We rake it clesr tlat we ..zve not core into
the nerit oI the case as we co not have'jurisﬁiction. ~he
applicstion is disposed oI as such. Sousver, such disposal

. K . - : .
will not seAFarcas.zor the applicsrt to rove taghroper forur

Mn<

e A IE S SO

-




Crt i RDMTLICTEAT VD TR IBUNAL
I CUTT/ BLNCH
'(.a. L0 of 1987 | o Date Of order =.%,9,1957

the Silk Board Acdt, 194E. As ihi

frosent ¢ The Hoo'tie br. Justi-: ichamukul Pal, Wit-Chairmar

AT S hen'tle K, B, hu Lo dhyay, Member

F'c F‘> . E Ifl}{ '".

S eS0T R0 OF INDIA O 0RS

For t he eppiicent ¢ Mr. N, C, (tinkraborty, courstsl

For the res; unzdentse t;, Moloy Bose, counsel =t
~ty. Be ., Chatterjee, camcsd.

The grievance of ihe applicant in ihis matter is agdist
the Central Silk Boerd vhich is &n int.itute constituted vnder

is 'z statutory Dody a&itass:

&}

such statutory body, there is ho notification cznferrirp ijwisdic-
tion upon us u/s 14(2) of the Adminictiritive Tribunals Actt ,1985,
ve cannax‘enteftain, try and tdispose of:the grievance o tte
applicant ag made out in this applicati%n. |

Hence, ue ?110u the applicant tu‘éithdrau the andicetion

. . |
uith‘liberty to file it before proper forum, if he so tdoses,

Matier is disposad of accordinglyi

.:_,f _

25,9.1887 JUD IC L. WMF nar -

25.9,1987 B I - Aomxnxswajfbaahziaia' -
e dod L .
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No. 25012/2/93-811k
Government of Indie

A
i
Q>2‘\/ , ministry of Textiles

{

4

New Delhi, Y~ march,93.

The Secretary, .

Central Silk Board,

Bangalore. b
1

i

|

subjects- Issue of Netification under section 14(2) bringing CS8

under purvieu of A.T.Act = rebe '

' .
P K B I 4

o 108
N\

d to refer to your D.0. letter NO. cS8-
ted sbove and to

sir,

1 aﬁ directe
5(1)/88-Lau dated 28.1.,93 on the.subject ci

say that yourl @rODOSal
i

for brinéng csg under the purvieu of The

985 has been considered in

Administrative.Tribunal Act, 1
c0nsultati0n'€ith Deptt. Of personnel & Training, New Dglhi)uho
of the increasing pendsncy et various
A~

have informed [that in viev

f th% ¢AT, it has been deci
purviewv of. Sect

ded not to bring any new

Benches ©
fon 14(2) of the

societyforgan$sation under the
AT Act, 1985 for the present.

. ' ' | ' } .
| | yours faithfully,
: |

| 2 \9

| .
R (JLYANTDAS UPTR)
DEPUTY SECRETARY TO THE GOVT. oF INDIA.




TELEX
o 8- 845-2798 CSB IN
FOR 8 DR G,SUBBA RAD, DIRECTOR, CSH, BANGALORE
FROM 8 JAYANT DASGUPTA, DEPUTY “ BRCRE TARY(SILK)
F.NO, 25015/1/93-811K

REFERENCE LEGAL NOTICE (CRIGINAL APPLICATION NO,

938/94) DATED 22.7.94 ISSUED BY REGISTRAR IN THE CENTRAL

ADMINISTRATIVE TRIBUNAL, BANGALORE BENCH AT BANGALORE IN
CONNECTION WITH PETITION FILED BY SHRI V. PRAVEEN KUMAR, EX-
REPORTER, CSR&TI, MYSORE REGARDING DI SMI SSED B APTIREIET
FrOM SERVICE(.) REGRSTRAR, CAT; BANGALORE HAS INFORMED THAT
THE MEARING OF THIS CASE IS AT 10,30 A.M. ON 2.9.94 ()
REQUEST TAKE NECESSARY ACTION TO REPRESENT MINISTRY AS WELL(.)

INCIDENTLY, DEPTT. OF PERSONNEL & TRAINING WHO WERE

EARLIER REQUES’IED TO CONSIDER CSB'S REQUEST TO BRING 17T ,
© WITHIN THE PURVIEW 'OF CENTRAL ADMINIS'.’IQA'IIVE ‘IBIBWAL ACTION

HAD NOT AGREEDTO THE samME(.) THIS ASPECT COULD BE BROUGHT )
1O THE NOTICE OF THE CSB'S CGOUNSEL REPRESENTING THE ABOVE 4

8AID CASE BEFORE CENTRAL ADMINISTRATIVE myBUNAL{.)

No To T |
NEW DELHI, 3.8.94 g |
sd/=-, ]
‘Disposed on 7
(JAYANT DASGUPTA)
. DEPUTY SECRETARY T0 THE QGVERNMENT OF
INDIA

TELEX CELL
Copy by post in confirmatioﬁ tos -
Dr. G.Subba Ra0, pirector, CSB, Bangalore.

G252
uNx %H@ %/ : (JAYANT &Jﬂﬁ

r_/



PR N

| . APPLICATICN NUMBFR:_____938 of 1994._

. GBerhar_apMINISTRATIVE TRIBNAL |
. B cH -
T Second Floor, ‘

-~ Commercial Complex,-

: : ) Indiranagar,
v . C : Bangalore~560 038.

S e Tsepy

APPLIGANTS': RESFQIDENTS: - . ..
.Sri V.Praveen Kumar -~ v/s.  Member Secretary.Central 5ilk Board
NARE 8 e . : B.ngalote and another. oo
1. SriM. Lakshaena uurthy,Mvocate, -

sweeer ... 'Laxminivas',Milk Colony,

Bangalore=560 055¢¢.ceeeqchis directed by the 'Tnbunal.
the original case papers are hereby returned to the .
counsel for the applix:ant, which may kindly be acknow-
ledged('rwo sets)s - ~.

Subgect.- Forwarding of copies of the ‘Crders paesod by"the -
© Gentral administrative T;lb-mal ,Bangalore.
Please find _enclosed herewith a copy of tha’ URDER/M
STAY WRDER/INTERIM ORDER/, passed by this Tribunal.in.the above -
g mentioned application(s) on__13th September,1994.
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~ @ | CENTRAL ADMINISTRATIVE TRIBUNAL : -

, ' : . BANGALORE BENCH
ORIGINAL APPLICATION No0.938/1994

; . TUESDAY, THIS THE ¥3TH DAY OF SEPTEMBER, 1994

SHRI JUSTICE P.K. SHYAMSUNDAR .. VICE CHAIRMAN

SHRI T.V. RAMAMAN -~ ..,  MEMBER (A)

V. Praveen Kumsr, - _ . ' :

S/o. Sri Subbs Rao, - -

Ex-Reporter, ' i

C.S.R & T.I. Central Silk Board

ministry of Textiles, _ )
Government of India, Mysore. eee Applicant

(By Advocate Shri m. Lekshmana murthy)
Vs. . _ ] . -
1. Member Secratary, Co
Central Silk Board, ) S I
Ministry of Textilses, '
Government of India, p .
United mansions, 2nd Floor, - : S

39, mehatme Gandhi Road,
Bangalore - 1.

2, The Sgcretary,
ministry of Textiles,
Government of India and -
Vice Chairman, Central Silk Board,

Nsw Delhi - 1. T eee Respondents
: R - z-":—::»’;:a—‘h‘b-i—r:r‘:‘—' —-_"—h"""“ 5’:“ c“* _':; 'b"m “‘;““: =T
"0ORDETR
P S I D i A T Ty T e Yo

i

. shef Just:.ce P.Ke shyameundar, Vice Chaiman 3

Having heard bnth sides, it becomes clsar that this Tribunal

has no Jurisdiction over the respondents' which is the Central Silk

lﬁ%’gggstr Board., The said Board, although a statutory one, we howsver, have no
N ’ : S .
,‘\/‘0 ~ risdiction over the same. To this effect, a memo had alsg been filed
ol Ny

e A ) _

¢K£~' ‘ ' shalf of the Board denyfing our jurisdiction in the matter.

t+ ’
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...2..
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f 2 The situetion being as such, the learned counsel for f
- the applicent submits that wn:éay pass an order directing the : @
; return of the pabgrs to him with iibetty to approach the appropriate
forum. Accdrdiﬁgly, we direct return of the case papere to the _f
f applicant or his counssl foi presantation to the ppﬁtopriate forum,
|
! : . ;
' No costs. _ ol )
! . - . .
O - s —— __'.,,._;.v - - <

( ToVe RAMANAN ) (P.K.SHYAMSUNDAR) A ;
MEMBER (A) VICE CHAIRMAN !

Bangalore -
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